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<ii) Ministry of  Information  and 
Broadcasting;

(itt) Ministry «£ Petroleum.

fPta&d i* Library, See No. LT> 10608/

ttAl Int.

ASSENT TO BILLS

SECRfflVyRŶSENERAL:  Sir,  1
lay an the Table following ten  Bills 
pawed by the Houses of Parliament 
during the current session and assented 
to since a report was last made to the 
Hpuse on the 26th March, 1976:—

(1) The Appropriation (Vote  on 
Account) Bill, 1976.

(2) The Gujarat State Legislature 
(Delegation of Powers'  Bill, 
1§76.

<3) The  Contempt  of  Courts 
(Amendment) Bill, 1976.

(4) The Kerala Legislative Assem
bly (Extension  of  Duration) 
Amendment Bill. 1{»7G.

(5) The Appropriation  (Railways) 
No. 2 Bill, 1976.

(6) The Appropriation (Railvrays) 
No. 5 Bill, 1976.

(7) The Foreign Contribution (Re
gulation) Bill, 1976.

(S) The Tamil Nadu Appiopriation 
Bill. 1976

{9) The Tamil Nadu Appropriation 
(No. 2) Bill. 1976.

(10> The  Gujarat  Appropriation 
Bill, 1976.

■» 1-1/2 hrs

■ JIC ACCOUNTS  COMMITTEE

UtmSBED Atm NJMETY.TUIAJ) REK)RT

SHRI H. N. MUKERJEE (Calcutta- 
NorthJEast}:  I beg to present  the
Hundred and Ninety-third Report of 
the Public Accounts Committee  on 
paragraphs included in Chapter IV of 
the Reports of the Comptroller and

Auditor General of India for the years 
1971-72 and 1972.73, Union  Govern
ment (Civil), Revenue Receipts, VoL 
II—Direcrt Taxes—Gift  Tax—relating 
to the Department of Revenue and In
surance.

SHRI THA  KIRUTTINAN  (Siva- 
ganja): Before going to the next item, 
may I draw your attention to the noticft 
that I  save about the death of one 
Mr. Balakrishnan who was arrested 
under MISA . Whether he died in the 
prison or outside9

MR. SPEAKER:  You have not re
ceived my consent. It is not in order 
to raise it like that. If you have given 
notice, 1 will consider that.

SHRI C. T. DHANDAPANI (Dhara- 
puram):  I want to know whether the 
death ol DMK Secretary was natural 
death or un-natural  (Interruption*)

SHRI THA  KIRUTTINAN:  Since
Tamil Nadu is under President's Rule, 
the Home Minister should make  a 
statement in the  House.  (Interrup
tions).

MR SPEAKER:  The Home Minis
ter.

12 #2 hrs.

DEMANDS FOR GRANTS 1976-77— 
Ministry of Home  Affairs—ConML

THE MINISTER  OF  HOME  AF
FAIRS (SHRI  K.  BRAHMAN AN DA 
REDDY). Mr. Speaker Sir. I feel most 
thankful to the large number of hon. 
Members who have participated in the 
J«scussions on the Demands  of  *hfe 
Ministry.  It is a matter for gratifica
tion that many hon.  Members  who 
spoke, felt inclined to pay a comutt* 
meet to the way the Ministry  ha* 
functioned in the last one year. It is 

a welcome phenomenon and on behalf 
of all the functionaries of iny Ministry, 
I wish to express our grateful thanks 
to those who have heartened as for « 
better performance in 19*7<fcr77.
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All hon. Members who participated 
made valuable contribution to tha dis
cussion, made good suggestions  and 
here and there made valid criticisms 
also  It may not be possible for me 
to reply to every point that has been 
raised by every hon. Member, but it 
shall be my effort only to give a broad 
picture to this hon. House as  to 
the way it has functioned during the 
last one year.  It does not mean that 
this Ministry has lost sight of the 
valuable  suggestions that have been 
made here. In due course, they will 
be examined, considered and disposed 
ot.

I must also express rny i hanks :o 
my colleagues, Sim Om Mehta and 
Shn Mohsin who were kind enough to 
intervene in the debate  and had re. 
plied to several of the points that have 
been made out here and also tried to 
give a lot of information on matters 
tha* are administered under ihe Home 
Ministry.  We look back to the year
1975-76 as an year of achievements.

Sir, the declaration of emergency on 
the 25tb June 1975 has created a sense 
of discipline in  the  entire  society 
Though Mr. Bhogendra Jha rmtjht try 
to say that it was delayed and that we 
had no other option but to  declare 
emergency,  still, thanks to the deter

mination and forest;*,it of  Shnmati 
Indira Gandhi, oui* Prime Minister this 
nation was pulled back from the pre
cipice of disorder and instability. The 
proclamation of emergency has  also 
saved this nation, this young republic, 
this nascent democracy—and ail that 
we have built during iho ’ast 25 years 
—from the onslaughts of rîht reaction 
and the pro-fascist and undemocratic 
forces in this country. You also know, 
Sir, that this nation was able to turn 
a new leaf and move forward towards 
social and economic reconstruction. I 
do not want to go at length into the 
entire situation, because it has  been 
debated in this House on  vrrrl occa
sions;  and  the  Prime  Minister 
had  also  occasions  to  speak 
lit length in this House os well 
as in the other House. Mr. H. M. Patel

might now say or prevent a posture at 

injured innocence,  ffa waa speaking 
yesterday end was trying to show that 
they were self-righteous end lhat there 
was nothing in what they had done, 
which led to the proclamation of emer
gency.  I hope Mtr*Patel and  his 
friends will look back on what  has 
happened from the year 1874 till the 
middle of 1975, i.e.. what had happened 
in this country and wfeo had contribu
ted to that spirit of lawlessness, to 
that atmosphere of violence and  of 
trying to short-circuit democratic pro
cesses in this country.  Who has con
tributed to them? Mr. Patel was ask
ing yesterday:  "Did we do anything
against increased production; did we 
do anything to interfere with the dis
tribution of supplies?” etc. But, Sir, 
before he puts that question, he must 
try  to  appreciate  the  atmosphere 
into which this country was thrown, 
and  by  whom.  Therefore,  I 
would request him to look at it 
that way. to have some inttospec- 
tion and not lo say that they were not 
at all responsible and that none of the 
so many Opposition Parties was res
ponsible for creating that climate.  If 
vou go on in the same wav, trying to 
adopt the same posture, it does not help 
anvhody;  you are not contributing to 
any closer examination of the political 
situation.

Then, he made the point that the 
Prime Minister in her speech to the 
foreign journalists said that the* oppo
sition must behave fn a responsible 
manner Then he asked. “What i* it? 
Have we behaved otherwise?”  I think 
at this late hour I need not convince 
anvhody as to what is responsible for 
the declaration of emeTgencv in this 
country.

SHRI H. M PATEL (DhandhukaV 
No. that is a wrong presentation  My 
reference wa* to the lifting of  the 
emergency  It vrss  stated tha*  the 
emergency would be lifted, when the 
onnosition behaves as it is expected to 
behave. So, my question was vfcether 
the opposition was not behaving as it 
was expected to behave, so far as t̂e 
lifting of the emergency is concerned.



nm-n  ca&mik it, t m  %saka) &g« w*-n 130

mat R. <8. PAKDEY (Safnand- 
gaon);  The Baroda case is a glaring 

WBMBStet

SHRI X. BKAHMAHANDA REDDY: 
You may alas mmI! th« several state
ment* that have been made by  the 
Prime Wnletifr that item is no ques
tion of going back io tbe way in which 
some of the  opposition  parties had 
functioned, either Inside u* outside the 
House. Certainly in a democracy like 
ouun, especially a parliamentary demo, 
cracy....

SHRI DINEN BHATXACHARYYA 
(Serampore):  The emergency  must
continue!

SHRI K. BRAHMANANDA REDDY: 
—there is scope for everything. But 
the way in which you tiled to approach 
the problem, by  creating  anarchic 
conditions, by creating disorder in this 
country, by creating chaos, left us with 

no alternative

You look hack to 'what had happen* 
ed in Gujarat Everybody knows what 
has happened in Gujarat, not now 
but in 1974 The students were en
couraged to indulge in lawlessness and 
legislators, especially those belonging 
to tbe tribal sections and Scheduled 
Castes, were paraded in the streets and 
were insulted Then this was carried 
on to Bihar also. I need not repeat all 
that had already been said on the floor 
of this House. My submission would be 
as stated by the Prime Minister, the 
opposition in this country must be able 
to think and act in a manner in which 
a responsible opposition in any demo
cratic country would behave, it is not 
for me to teach you these things, nor 
am I pretending it. J am only stating 
the point that we all want the demo
cratic Institutions to thrive and demo
cracy to function. All of us are wed
ded to democracy, secularism and so
cialism. Therefore, in approaching this 
matter, thne is a way in which things 
can be done and ought to he dona. In 
the interests of this young nation and 
in the interests of the democratic func
tioning <tf. ihls country,

184 LS—5

It it agreed on all hands that seve- 
ral gains have accrued to this nation 
on account of the declaration of emer. 
gency jind the shock treatment that 
was given, practically in all fields, in 
the fields of students and workers and 
so on. 1 need not enumerate them. 
Many hon. Members have already enu
merated them. Actually, tne entire life 
of this country has undergone a sea 
change for the better. Therefore, it is 
up to us to see that this spirit  sur
vives , that the gains of this emergency 
that have come about ar? consolidated 
and. as Mr. Jaganatha Rao has said, 
that it becomes a way of life in tlus 
country. It is not a question of any 
party’s benefit. I am not speaking as 
merely a Congress Party ,nan.

SHRI KRISHNA CHANDRA HAL. 
DER (Atisgram) : What are you then ?

SHRI K. BRAHMAN AND A REDDY:
I am speaking as a democrat interested 
in you also.  Therefore, if all of us 
think that these gains that have accru
ed....

SHRI H. M. PATEL:  So. emergen
cy becomes a way of life.

SHRI K. BRAHMANANDA REDDY :
It is not that On account of the emer
gency and the several steps that have 
been taken in puisurance of tbe emer
gency, on account at the shock treat
ment that was given certain results 
have flowed. 1 only want that those 
results which have come  about and 
which are to the credit of the nation 
must be consolidated to the benefit of 
the nation.

As baa been said also by many frien
ds, the greatest achievement  is the 
containment of inflation. Certainly it 
is a thing which you or I or anybody 
can boast of. and this should alao an* 
dure. It may be that a country like 
ours* whose economy is dependant an 
seasonal changes, may at certain tfeaes 
be put to certain economic difficulties. 

$v*n mt, if w taka proper stops, if 
we create the naceasacy  climate, it
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should be possible for us, for all of us, 
to meet a situation of that kind and 
see that the situation which had come 
about in 1974 and early 1975 does not 

recur.

The most important thing which all 
of us should remember is that the diffi
dence which was prevalent in  the 
entire society in 1974 and early 1975 
has yielded place to one of confidence. 
In my personal opinion, that is  the 
greatest asset. A nation which has diffi
dence, which feels that there is  no 
hope for the future, or  which feels 
diffident about taking any step forward, 
baa no right to survive.  This emer
gency has created  discipline in this 
country which gives the people in this 
country that  enormous amount  of 
confidence  which  is  necessary  lor 
building up this nation, and this is a 
thing again which should endure to 
your and to my benefit.

1 need not tell you that law and 
order or internal security; with which 
my Ministry is vitally concerned, is a 
pre-requisite for any economic growth. 
This internal strength, this internal 
unity,  also increases  our  defence 
capability. This is also known. It also 
heightens our  international prestige. 
Therefore, the essential point ts that 
if there is unity, if there is law and 
order, if there is internal security in 
this country, and if we have iotemal 
strength, that will contribute not only 
to economic growth, not only to our 
defence capability, but also heighten 
our international prestige.

This is a vital matter on which all 
of us, irrespective of whether we be
long to different political persuasions, 
have to exercise a great thought and 

see that these gains are consolidated 
for the benefit of the future genera, 
tions of this country. It is true that now 
and then, we hear some adverse criti
cism in the Western Pres;. X am sure 
in the long run with more objective 
and realistic assessment of the situa
tion in India, that will also yield place 
to praise or adulation for this country 
and particularly Prime Minister.

Aa X had Mid Just now, I do not 
want to complain  about what Mr. 
Patel has said. But I do want to say 
one thing about the 20-point economic 
programme, which has beam put tor. 
ward amongst the parties. It was some.
■ thing which was io be approached in 
the spirit in which it was made, and 
on which co-operation had to ha given 
by all sections of the society, by all 
political parties, but are you not aware 
that in some sections of the Opposi
tion Parties, there is a reluctance to 
give ihe credit that is due to. the Prime 
Minister?  Therefore,  my submission 
would be that on this programme— 
which has been universally accepted, 
and even the worst oitics like  my 
friends in the CPM... (interruptions) 
would like to concede its validity and 
the usefulness, particularly to the wea
ker sections in our society—on a pro
gramme of this type, which has to be 
approached by the entire nation in a 
spirit of co-operation, there need not be 
and there should not be any reserva
tion on behalf ol any particular politi
cal party or parties or groups.

Therefore, It is upto us and I feel in
clined to tell the Prime Minister that 
here an occasion  has arisen where 
she will have to announce a programme 
which is related to national integra
tion, where no section of the society 
can have differences—I mean to say, 
for instance, communal amity, and re
gional harmony, and seeing that there 
are no acts ot high handedness or atro
cities against HatiJons or other minori
ty communities, etc.  These are the 
points on which there can be no diff
erence of opinion and there are no 
differences as such And therefore, it 
iso point which has been taken note of 
by the Prime Minister to see that we 
also highlight this important aspect of 
our community life, namely, national 
integration.

(Interruptions)

SHB3  SOMNATH  CHATTERJEE 
(Burdwan):  Here is victim of the 
26-point

SHRI DINEN BHATTACHARYYA : 
That is why he is asking for another 
one.
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m m  X. BRABMAKANDA REDDY: 
Mr, ttMtgS may be a victim of DIR or 
MIBA, I do not know. Bui he is net 
victim of 'fiie 20-point programme.

(Interruptions)

SHRI  HAMAVATAR  SHASTR1 
(Patna) * | wholeheartedly supported 
that programme and  therefore 1 was 
arrested.

SHRI H. M. PATEL: You said, “There 
ought to be no difference of opinion 
In regard to  20-point programme, 2 
think the Opposition has not question
ed the vatye of the 20-point program
me; it has merely said, "Was it neces
sary to have any emergency in order 
to have such a programme ?” That 
is 1he point.

SHRI K. BRAHMANANDA REDDY* 
To successfully implement it, to effec
tively reach" the benefits of this  pro
gramme to the weaker sections  of 
society, to create a proper climate. It 
may be necessary.  Certainly,  the 
proof of the padding is in the eating. 
We have seen how the declaration of 
Emergency has acted m promoting the 
implementation of this programme and 
how it has created a sence of aware
ness m the entire society and in the 
administration.

SHRI SOMNATH  CHATTER-TEE : 
The Emergency is to justify the progra
mme or ihe programme is to justify 
the Emergency. (Interruption)

SHRI K. BRAHMANANDA REDDY; 
It is not only necessary that we add 
1o the economic strength of the coun
try but We have also to see that, in 
addition to the economic strength, we 
have the political stability vithkh can 
come about better from national in
tegration. All sections in the society 
should be so integrated, all regions in 
the country  should be so integrated, 
that it ImApc not csofly the political stabi
lity but also economic  growth of the 
country.

X also wiih to  submit oetore the 
House that the year 1975, so far as 
the Home Ministry is concerned, was

a year of consolidation. 1 want to re
call to your memory the accord reach
ed between the Prime Minister, the 
Government of India, and Mr. Sheikh 
Abdullah on the other. As you know, 
subsequent to this agreement, Jammu 
and Kashmir is better united and it 
is moving in the direction of a faster 
economic growth. It is adding not only 
to the integration but also to the stren
gth of the entire country. You  also 
know that there are committees to look 
into any misunderstandings that may 
arise between the groups of people, 
between the parties. There is also a 
coordination committee set up under 
the Chairmanship of my colleague, Shri 
Om Metha, with several other Ministers 
here to look into the affairs of Kashmir, 
particularly,  economic  matters  of 
Kashmir and forge  them ahead. It is 
paying us a good dividened.

You also know that on llth Novem
ber, 1975 the two-decade old Naga pro
blem has come in for a settlement. All 
of us must be happy that this two- 
decade of insurgency in that part of 
the country which has not only caused 
a great loss to the people of Nagaland 
but also *0 the entire country has come 
to an end. I wish to tell the House that 
the insurgency situation in north-east
ern part of our country may well be a 
thing of the past You may be aware 
that discussions are going on with re
gard to Mizoram as well. I have re
ason to believe that the discussions are 
proceeding satisfactorily. Therefore, if 
you look at the enlire situation in the 
north-east, you will see very hopeful 
signs of complete peace and tranquili- 
hty prevailing in that part of the coun
try and the people in that area, In
cluding Nagaland  and  Mi2oram are 
entering the main stream of our nation* 
al lif e.

Now, of course it has been sugges
ted by some friends here and outside 
that people from the valley of Kaah* 
mir and also friends from Nagaland—» 
particularly young friends ticom Naga
land—and Mizoram-should be able to 
come over and visit us in the rest of 
of India to see how India Is progress
ing, because it is just possible  that
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Hfey have got distorted ao$a»s about 
tt* rest p| India. Therefore, it fe up 
to u* to an that there is a two-way 
traffic; not only should peopie go to 
Kashmir, but people from Kashmir 

should also be brought here, particu
larly young people, to see how things 
are happening and how  India  is 
marching forward end how India is 
developing, so that they can draw 
food lessons from this  experience. 
So, this is also being attempted.

Now, Sikkim has been discussed here 
before. I am happy that I have been 
able to go there and see the people 
fan their own place.  They are also 
trying to move forward and see that 
they improve and that they cover up 
decades if neglect that occurred in 
that part of the society  I have been 
able to see their enthusiasm; I have 
been able to see their eagerness to 
develop fast  The Government  of 
India has been able to give them the 
necessary financial sllocations so that 
they can, with dedication and some 
discipline, move forward and improve 
that area is well

Now my friend Mr  Mavalankar 
and another friend Shri Mohapatra,
thinlc, have been speaking aoout tha 
Andaman  and  Nicobar  Islands. I 
know the difficulties they have ex
perienced there, and  have  been 
making efforts to improve the position 
there. In a larger perspective, in the 
next 15 to 20 yean, we have a plan, 
in the entire structure, to make it one 
of the best areas of the country; but 
this is * perspective plan just now. 
Even so, several steps that âe neces
sary are being taken to further uo- 
prove the position thei*a.  Now. this 
Ministry is a sensitive one

SHRI KRISHNA CHANDRA BAL
DER:  Here, the Home Ministry is
coming

SHRI K BRAHMANANDA REP
AY: I thank you; but that does not 
&els me very much.

In any ease, t̂«r4MM»itto*Jfi»i-
try a&d naturally so, ife fend*«en£el 
duty being; according to Mr;  S*$*U 
keeping i*w cn<i order. Wo certain
ly accept that position* but we are- 
also concerned with many other mat- 
ten of great consequence. Howwer, 
1 may tell him, for hb information, 
that the crime incidence in India ii* 
the year 1973 was much less  than 
what it was in 197*1 ..

SHRI DINFN BJUTTACHARYYA; 
At that tune, you were the  Home 
Minister.

SHRI K BRAHMANANDA  RED
DY:  Thanlc you, but I am not trying 
to take credit for that.  1 am  only 

trying to say that the tendency is to
wards Improvement, and there  has 
been improvement.  Particularly,  if 
you take Delhi, there is 28 per cent 
less crime in 1975 and if you take 
Bombay, Madras and some other im
portant Status of our country, you will 
see the decline in crime. This is a 
good trend *nd  it  should be your 
effort and mine to see that this trend 
continues and the crime rate goes down 
further m the years to come.  There 
tore, this is an indication that  no 
agitations and things like that should 
be encouraged by our friends.

I may also say in this connection 
that the dacoity menace is tried to be 
feught with all vigour by he coordi
nated efforts of not only Delhi  but 
Rajasthan and UP also.  A co-ordi
nated effort is being arranged and »n 
fact, it has paid us dividends. There 
was a meeting in the Ministry. There 
was a meeting with the Home Secre
taries, the respective IGF&, Chief Sec
retaries,, etc, and a pJan el aotten has 
been thought out. In these twe-tbree 

months «f 1976,...

SHRI DINEN BUATTACKARYYA: 
Whet about th» tmd e*d*ftM*s «* 
Drihi? It is inwaaoing

SHRI K. BRAHMANANDA  RED

DY: As many as in  ^
been fettled & *ncount#r mod seve

ral...
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SHRI H, M. PATEL: If I may say, 
my emphasis was not on the fact that 
nothing was happening. My emphasis 
was on this fact ;hat in certain areas 
th., work was being done in ,mch a 
way that yuu were not being able to 
control crimes as they should be con
trolled. Fer instance, I said, there is 
a great deal ()f concealment of cirme. 

There are, many other matters to 
which I referred and in the spirit in 
which I reEerrPd to them, I would 
request you to consider them serious-
• Iy. If you say that there are fewer 
dacoities and you have been controll-· 
ing them, etc., well that is admirable 
and all to the good. I had also refer
red the various kinds of syndicates 
)f crime. I had said that these exist 
that they were gaining strength and I 
urged you to-make every effort to 
control them. 

SHRI K. BR_t\HMANANDA RED
DY: As you have mentioned the 
point, is it not my duty to tell you and 
the House that base steps are being 
taken agains,t the dacoity menance,that 
these steps are bein�, taken against 
the goonda menace, that these steps 
are being taken against criminal acti
vities in severai itates? I am not try
ing to criticise you. I am only trying 
to say that in tte last year a specinl 
€fort has been made to meet this da
coity menace, that r, co-ordinated 
efort has been drawn up and, in pur
suance of that, I sav in the I1st three 
months alone, 1t has paid ur good 
''ividends. It bas yielderl resilts. So 
many dacoits have die,l in encounte:.·s 
with police and so :nany have been 
apprehended. You have been seeing 
not only in today·;; papers or :1e�ter
day's papers b1 it earlier also reports 
of the killing of dacoits by the police 
in encounters. It is a good thing and 
we should give all encouragement to 
the three St&tes concern€d, namely, 
Rajasthan, Delhi anJ UP to further 
take more efecti-1e 1.ieps in this direc
tion. 

One other pobt L1s a1so be··:-n made. 
You know we have been tryini not 

only now but for the last several years 
to improve the quality of the func
tioning of the Police in the entire 
country. Yo,1 may remembe: the 
several steps that have been tak·en 
prior to 1970 to mak£ a ch:mge in 
their attitudes ana to bring about a 
change in their attitud·>s, especially 
when they deal with the weaker sec
tions of the soci 2t f. In this effort, i 
good deal nf eff,)ct has gone into it 
ana I am rio:Ji.11 that in the ne�:t few 
years, our f''):ice Jo;· ce which was 
considered rather unfortunately some
times as a repressive force, will be 
considered to be i people's proteccion 
force. 

Many changes have been made in 
their training, in their curriculam, in 
their habits and many punitive mea
�ures ha\·e been taken against the 
erring people. You must have seen in 
the newspaper about the lengthy let
ter that I have written to the Chief 
Ministers abou; the third degree method 
about punitive action to be taken 
against the police oicers who indulge 
in un-necessary violence against the 
people in this country. 

SHRI D:�EN BHA'TACHARYYA: 
h. the thana, people have been kili�d 
after you wrote a letter. 

SHRI K. BRAHMANANDA RED
DY: Mr. Bhattacharyya, I would re

quest you to develop a sense of 
proportion in this matter. 

We should all try to see that the 
quality of the police force in the en
tire country improves. We are taking 
steps in this disaction, active steps in 
that direction and steps have been 
thought out and considered well and 
I hope, as I said just now, it will be a 
much bette,r forc.e. 

A mention has been made that in 
1950-51 thle amount ,of expenditure of 
Home Minisky on police -w,as Rs. 3 
crbres · or· 4 cror,es 'but now i.t has_ come 
to R.s. 150 or Rs. l60 crnres. I need not 
go -elaborat!lY into this ·mptt�r ,but 
you must be able to remember several 
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things that hat* Been  done during 
this coures of 20 or £5 yepr*  which 
have led to this increase which was 
vqrjr necessary. For instance, there 
was only one CR.P. Battalion in the 
year 1950-51 Now we have 00 batta
lions of thte CRP.F.  There was no 
BSP in 1950-51 BSF has come into 
baing only in 1965 and it  is doing 
great service and valuable work The 
budget of Assam Rifles has come to be 
calculated under the Hsad of •‘he Home 
Ministry Now, thera is an Indo-Tibet 
an Border Police The strength  has 
increased so much and the pay scales 
have increased so  much in these 25 
years The hon members will be able 
to see why this mci'aase has  come 
about  It is because of the increase 
in strength of the CR̂F. BSF, Indo- 
Tibetan Police, Assam Rifle's and the 
Central Industnal Security Forces All 
these) have betn creat̂ by thi* veiv 
House.

We push in a lot of money to the 
States to  give  them assistance for 
modernisation of the police foi (e  I” 
fact, we ha\e given them substantial 
assistance for police housing, especial 
ly for the police constable and Head 
Constables, etc From tiy Jintre wc 
have been able to push in about Rs 
60 crores and in addition the Stat s 
have,spent about Rs 40 ciorcj Rs 100 
crores have been spent but that is not 
enough  Much more has to be done 
It has been my effort to pl̂ad with 
the authorities concerned and particu
larly Tyitb tbe Prime Minister that the 
allocatidn under ‘Police Housing’ not 
only in our Budget should  increase 
but also help should corns from van- 
ous other sources sO that the housmg 
of the police Constables can increase 

at a rajpid pace

If you have a pictufa in the entire 
ctuntry, in a State like Maharashtia 
about  pr 48 per'Cent of police peo- 
plje  hav̂ "m*ing.  W you go  to 
AndhTa PradesK(-«- Ora*a, hardly. 11 
to 12 percent' Of  people have
housing* and, Wtoeflfre, « n ceeatWK 
problems' it\ W  «ew* efcfciif you

want to meet a aitugtitn, even g yo« 
want to gather these ptojult at a mo* 
ment's turtle* it \s becoming incras- 
in«ly difficult ;_~not only  that ttiey 
live in all kinds of slums exposed to 
an unhealthy condition but are  also 
exposed to all types of people which 
is unhealthy Therefore, we aria doing 
our best to help the State Govern
ments is seeing to it that they provide 
better housing facilities for the police 
people. We have been helping  the 
State Governments to modernise their 
police force with equipments and in 
several other ways. We are thug try
ing to improve the quality  of  the 
police force as a whole, as I have al- 
fready submitted.

There is one other important thing 
which I wish to bring to the attention 
of the House W* are creating a Coast 
Guards Organisation under the aegis 
of tho Ministry of Home Aflhixs. This 
matter regarding  safeguarding  the 
security and our interest m our of- 
shore areas has been thoroughly- exa
mined  And thi" question of setting 
up of a Coat>t Guards  Organisation 
under the aegis of the Ministry  of 
Home Affairs to police our teniloric T 
wateis etc is under active consider a- 
tion

SHRI B V NAIK (Kanara'- I 
am happ\  about it  I represent  i 
coast

SHRI K BRAHMANANDA  RED
DY- I am glad that Mr B V Naik 
is happy; I am sure he represents thf' 
entire House

Whenever Home  Ministry's  De 
mands ar« discussed, one  important 
aspect coming under tK> administra
tion of the Home Ministry is the wel
fare of the Scheduled Castes and the* 
Scheduled Tribes. This is a verv 
important segment of our society. We 
can neglect their interest only at our 
peril. Tbe well-being of the entire 
society depends upon our efforts m 
regard to this segment of our society 
I do not want to go into the details 
I wish to tell you this much that m 
the Fifth Plan (he aHoettfen it shout

U76  AO, 14®
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B». 155 crores for this Mfetuf.  There 
are several schemes contemplated for 
their benefit.

SHRI R. S. PANDBY: The  hon. 
Prime Minister herself has written to 
all tile Chief Ministers. You are do
ing very well and I am glad you are 
allocating Rs. 255 crores or so.  But 
the basic requirement is  protection. 
And so far a* Andhra Pradesh  is 
concerned, this State has been  the 
worst victim regarding protection of 
Harijans. I am not talking on  the 
situation after emergency, but even 
before that.

SHRI K BRAHMANANDA  RED
DY:  I do not want to speak much
because it is Andhra Pradesh and be
cause it is within my intimtte know
ledge, Thero may be isolated inci
dents happening here and there  But 
you will see that a lot of improvement 
has gone into the welfare of  these 
sections of our society  I may also 
tell Mr, Pandey that during my Chief 
Ministership I had built about 10,000 
pucca houses  for  these scheduled 
castes people, ard this is being conti
nued.

SHRI BHOGENDRA  JHA  (Jai- 
nagar):  Are  we  discussing  your
Chief Mmistersh:p?

SHRI K. BRAHMANANDA  RED
DY:  I am not discussing just now
either my Chi ex Ministership Ojr Mr. 
Bhogendra Jha’s remarks.

The point is this. A point was made 
about what was happening to  the 
harijans in Andhra Pradesh. I have 
been trying to tell him that sufficient 
care is being taken regarding the 
welfare of scheduled castes probably 
much more than in areas from which 
Shri Bhogendra Jha comes.

With regard to that, this House has 
been  debating1  the  Untouchability 
Offences Bill which is before them. 
And it is up to this House to pass that 
Bill as early as you may think  fit. 
If and when it is passed, that will 
give more opportunities  for dealing 
with the offences relating to untouch

ability, This stignua «f untouchability 
on the society must be effected.

SHRI K. S.  CHAVDA  (Patan,: 
Don’t pay lip sympathy. This was diŝ 
cussed in the House in March 1975. 
It is still lying and it is "for you to 
move the Bill before this House and 
pass it.  You know the Opposition 
walked out because the House wanted 
to pass it without a discussion. And 
you had instructed your Member* not 
to speak.

SHRI K. BRAHMANANDA  RED
DY:  There foie, when this is passed, 
more effective steps could be taken 
to remove this evil.

SHRI  BHOGENDRA JHA:  The
point that we raised was whether the 
powtars of emergency under the MISA 
or DIR had been used against those 
who were torturing the harijans  in 
other parts of the country and whe
ther such action  had  been  taken 
against the usurers and also against 
those violating the Land Ceilings Act 
etc. I would like the Minister to en
lighten us on whether those powers 
have been used in this regard

SHRI K. BRAHMANANDA  RED
DY: Now you are talking about the 
use of MISA. I shall come to that. I 
do not want to raise it just now be
cause it is a subject which has been 
discussed not onoe but twice, thrice, 
four times or even five times. (Inter
ruptions) Mr. Speaker, Sir, just  as 

thtt scheduled castes and other back
ward classes are a big segment of our 
population, so also are our tribals who 
number about four crores—forty mil
lion  people—living  in  this coun
try  in  all  kinds  of  places—« 
some  of  them  in  plains while 
some  others  in  tha  hiMs—axiJ. 
therefore, their condition  has  also 
to be improved.  You may be aware 
that, at the Instance of the Prime 
Minister, the allocation from the cent
ral sector has been increased to Rs. 
200 crores as a  supplemental eflbrt 
to the efforts that State Governments 
are making.  Tbr 197&.77, I have got 
Information from nine States whidh



OSM X. Brafcraanaada IWddy;) *

shows that they have included in tfeeir 
Piaa for 197&42 «2a»c, about Ilf, 1&5 
or 185 crora* 1st addition  to Ri 40 
crow of supplemented assistance that 

we are pushing in from tha Central 
Government. Shis hi in addition to 
same centrally sponsored schemas and 
a3a» in addition to- some other schemes 
which ace being implemented by tha 
Departments, like Irrigation, Agricul
ture etc.  Thex-̂fore, these should he 
able to enable those areas to improve. 
One question that often arise* from 
some of our tribal Members Is this. 
They suggested that If we push in tee 
much of money into the area it is very 
litady that all par«Fite» may go there 
and go on sponging all this money 
that is thrown into that area.  It is 
true.

Therefore, H becomes necessary for 
all of us and particularly the Govern
ment to see that this money is chan* 
neled in a proper manner and institu
tional arrangements are made in that 
area and the credit and  marketing 
organisations are biri’t tip.  To sum 
up, the whole effort 2$ that the ex
ploitation that is going on m the tribal 
areas has to be reduced, if not com
pletely eliminated. In course of time— 
may be five or ten years—we should 
be a We to give them $0 much assist
ance that they lift  themselves  up 
educationally, socially and otherwise. 
Thia is a  huge effort.  In fact, we 
have been trying to impress upon all 
the Chief Ministers at separate meet
ing* at wall ae at collective gatherings 
that the administrative personnel that 
are petsted hi that &ie? should be one 
of the beet in that Service.  Unless 
people of that quaUty and those who 
have sympathy towards the tribals are 
po*ted in these nw c quick develop* 
went may not take plaee

8te» it ia very necessary, when bevu 
M  labour, has beenabeliahed aad in-, 
debtadnasa he* been wiped om, espe~ 
atfttyy wjtfe reg*«4 to smaller people, 
the credit and marketing...

ffTlfl* 43mm

itlŵ bM)# iaw butitlatorthe Horne 
Minister to enforce it.

SHRI K.BR**MANAN©A RSDDY; 
Mow, we yntiat help in tint  paoees* 
and not try to ttnd fault aod eatch 
held of soma mistakes and condemn 
the whole thing. You and t are inter
ested in seeing t» it that the bended 
labour goes and indebtedness of poor 
people is wiped out. If there are ins
tance*  where it ha* been implement- 

ted certainly we should look into the 
matter and take vteps There is  no 

use of merely complaining.

It is our effort to see that credit and 
marketing organisation  takes place 
there.  If you leave it in a void  or 
without effort being made naturally 
they will become victims of money
lenders which all of us want to avoid.

Sir, many Members have been mak
ing suggestions /egurdmg the revision 
of list of scheduled castes and sche
duled tribes. There u general unani
mity that the present area restrictions, 
as a result of which a community  is 
scheduled only xn one part of  the 
State and not another, should be re
moved  Such area restrictions cause 
hardship to the left-out members of 
the community and there are adminis
trative difficulties. There have been 
many representations that these* area 
restrictions should be done away with 
quickly and the Government is of the 
view that early steps should be taken 
to remedy the situation. This particu
lar aspect is of such urgency that we 
feel, legislation frhou’d be enacted to 
remove these area restrictions. Gov
ernment are considering introducing 
suitable legislation for this purpose 
shortly,  so as to mitigate the diffi
culties experienced by a large number 
of people who are today deprived 0f 
the fecilitia admissible to the Sche
duled Castas aad Scheduled  Tribes. 
Ttiarefoee, this flap  also it being 
taken.  This, ha* bean voiced by many 
friend* ker*.

Now, as you way remember—I need 

not give statistics—
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SHRI KL S. CHAVDA:  When are
you fating to introduce that Bill? It 
JegNM* i» 1W0. That is the main point.

SHRI K. BRAHMANANDA REDDY: 
What X was trying to submit, which 
you have not ĥard, is that that Bill 
which has lapsed H 1970 is split into 
two parts, one thu Area Restriction 
Removal Amendment Pill and the other 
inclusion of ccrtain tribes in Sche
duled Tribes which may come later. 
That was what 1 was trying to submit, 
because it is not a matter thart easy. 
Ther« is scope for some dissent, there 
is scope for some controversy. There
fore, we want to help at least a section 
of these people who are  groaning 
under difficulties. It will  be  over 

effort to see that if this area restric
tion is removed, a restriction where 
in a certain part of a State, they are 
called a Tribe and in certain other 
parts they arc not called « Tribe, if 
this restriction  is  removed, it will 
greatly help at ’east a good number 
of these tribal people.

Now one other thing which has bem 
mentioned is about some friends here 
—Shri Pandev was saying it and an
other friend was a’so mentioning it— 
that a function should be arranged 
where tamarapatras should be given 
to those MPs.. •.

SHRI R. S.  PANDEY: All the 
Members of Parliament who had been 
jailed—and a cup  of tea at your 
house.

SHRI K. BRAHMANANDA REDDY:
I Tamrapatras to those MPs who  are 
freedom fighters, who have not receiv
ed tamrapatras. Out of the ft MPs 
whose names have been mentioned to 
us in this connection, particulars are 
available in respect of 59 only.

SHRI S. A. SHAMIM (Srinagar) t 
Including Shri Pawley.

SHRI K.RRAKMANANDA REDDY: 
Shri Itiofafa Is in tench with  the 
member*.

m m  9. &  PANDRY: Another 
condition was that the function would* 
be held at your boute—and a cup of 
tea.

SHRI K. BRAHMANANDA REDDY: 
The  function will be held. 1 do not 
want to mention the place. But I can 
tell you this, that the function will 
be held during this session.

SHRI R. S. PANDEY:  Very good.

SHRI BHOGENDRA JHA: Who has 
given you the names? I have not men
tioned by name to anyone in  this 
connection. I do not kuow where from 
you got the facts.

SHRI S. A. SHAMIM:  For  the
last 8 months I am also a freedom 
fighter.

SHRI K. BRAHMANANDA REDDY: 
One other master which I wish  to 
mention is with  regard to taking 
effective steps.. .

SHRI BHOGENDRA JHA:  In this 
connection, % request was made whe
ther you couid grant pension to those 
freedom fighters also—I am not talk
ing of MPs—who had been to jail for 
five months, four  months and three 
months  Are you going to reconsi
der this condition of six months? It 
is only a small g*»p.

SHRI K. BRAHMANANDA REDDY: 
If you open that gate, it will be 
a floodgate.

With regard  to the welfare  of 
Scheduled Castes, you know that in 
several States at the intervention of 
the Prime Minister Chief  Ministers 
have created cells in their own  de
partments to deal quickly and effeo 
lively with complaints and grievance* 
of Scheduled C*ste«.

SHRI P. G. MAVALANKAR  (All* 
medabad):  How active are they?
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Very active. I may say that 11,238 
cases were registered during 1974 and 
prosecution was l:iunched in more than 
70 per cent of those cases. 

Therefore, 1 am only trying to say 
that if these Scheduleci Castes, help
less people, who are in villages are 
subjected to these atrocities and high 
handedness at i.he honds of others, 
it is the rlcsice of this Government 
that succom 3hou1d be given to them 
at the earliest possihle moment. An 
oicer some st:mding should go and 
investigate :he matter and book the 
real culprits. At the same time, I 
must sound a r.ote of caution and 
mention here, :13mely, that in some 
places where there :rc factions in 
villages where these Harijans are 
being expl>i::c,d to sq;port one party 
of the other to giv: it a colour as 
atrocities oa H:irijam, it should be 
guarded against. 

Our idea is to bring harmoney In 
the villages, bring understanding 
among the people rnd see that the 
communities come c:oser. It is not our 
efort to cte·,e.op co11frontation bet
ween one community and another. 
This should also be J-,one in mind and 
the poor people, helpless people should 
be helped ,md they should be saved 
from �he atrocities that the ether com
munities commit ag:1inst them. To 
that extent it is all right. But if they 
become parti.s to �ny factional ight; 
in the village :1nd try to give it the 
colour of ,itrocities on Harijans, it 
would do no good. As I said it is our 
desire that we should avoid confron
tation; we should help create under
standing betwee!1 the diferent com
munities .in the villages and other 
places. 

Sh,i Ilhoger.d1;a ,Tha and some other 
friends referred, "to the alleged mis
use of DIR. I lave said in this 
House as well as in tJ,e Rajya Sabha, 
when extra-ordinary p,wers under an 
extra-ordindry ·sih,1tion are given t'o 
the ex,v:u:ive .... 

AN HON. MEVIBER: They are !X
tra-ordinary people. 

SHRI K. BRAHMANANDA REDDY: 
... naturally, you and I can visualise 
the possibility of some misuse. There
fore, the Prime Mi1,ister has as early 
as 3rd July 1975, w:.thin a week of the 
promulgation of t.e emergency, wrote 
personally to the Chief Ministers re
questing fhem t: look personally into 
cases where cor.plaints of misuse 
have come and �l$O to set up a ma
chinery for this pm pose consisting of 
some ministers oicers etc .. This WGS 
foilowed up my discu�sion with 
the Chief Ministers and the Home
Secretary has writlel to them elabo
rately what is t0 be done and how 
it is to be done so that we do not 
give room i'or any complaint of this 
type. Tnerefore, I submit to you. 
that from the bif.hl:st to the lowest all' 
necessary sieps -tl,at can be taker; in 
this regard are b6n6 taken. You· 
could be re3t ussured that representa
tions that have been made by hoi. 
Members of Parliament have been 
looked into. Many of t!1em were kin:f 
enough to see me and gi vc represeita
tions; they had be:n examined in 
consultation with the state govern
ments 

SHRI BHOGFNDRA JHA: Some· 
MPs have been arrester'!. 

SHRI K. BRAHMANANDA REDDY: 
Therefore, ;f \Ir; Rhogendra Jha or 
other hon. Members go away with the 
impression that allege0 misuse is not 
being looked jnto .ither by the state -
government or the centra1 government, 
it would be a wrong impression. 
not rule out sometlung happeni:ig

somewhere but we are doing all that. 
is necessary to control this and to 
take efectbe sLeps not only against 
possible misuse but alrn see if we can 
take action against the person who is
responsible for the misuse and ;ives 
a bad name to the government. 

I have no time to go info some ether_ 
matters; for insfa.ce many friends 
complained c bout CO.ld.itions in j ai.s-.. : 
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I iSSyiamit that the situation la Jail* 
is not that happy; the adminirtration 
of j(*il* has got to be improved.  It 
is also true that because of the 
heavy pressure oil the political situa
tion,' overcrawding in jails has led to 
some undesirable  xesults. We have 
been trying to impress upon state gov
ernments to take necessary steps so 
that not only more accommodation is 
available but also administration in
side jails is improved Jails is a state 
subject. Zn the Home Ministry  we 
consult the ftate governments and we 
act as a co-ordinating authority.

SHEI S. A. SHAMIM:  You are
only supplying prisoners.

SHRI K. BRAHMANANDA REDDY:
I do hot know if my friend knows 
or not.  Amonst *hose  people who 
might have h'en detained under MIS A 
very few have bên detained by the 
Central Government.

SHRI S. A. SHAMIM:  But it  is
a Central Act.

SHRI K. BRAHMANANDA REDDY: 
Including your I*-aJer Sheikh Abdulla, 
Sahib it is the*v v no are responsible 
for several de+amtions and several ac
tions taken under D.S.I.R.  Now,  I 

may tell vou th.u th« conditions in 
jaTrT are goveienel by the rules that 
have been Trained by the respective 
State gove'nment Of coir*e all those 
rules are not uirform ih ail cases But 
the conditions 11 jail regarding food, 
regarding  clothing, etc. are being 
taken car© of  Whenever anything 
comes to O’lr notice regarding  the 
health of the prisoner, p very energe
tic and very effective steps are taken 
to consult tmmedtate’y the State Gov
ernment and see that necessary assis
tance is renedrei to the suffering pa- 
(ient inside the jail. Therefore, I would 
only like to point out ...

SHRI P. G. MAVALANKAR:  The
point is that it is tot the question 
of beft«r accommodation but of hu
man treatment and action against any

cruelty especialy to the political de- 
tenues and Satyagrahis, There  have- 
been cases of individual detenus whose 
ailment could have been detected ear
lier. Some of them have come to a 
bad shape because they have not been 
given prompt treatment. We do not 
want just the amenities. We want hu
manity.

SHRI THA KIRUTTINAN (Sivagan- 
ja): The same thing has happened in 
Madurai. In Madurai Jail, one Mr. Bala 
krishnan was ailing. But he was not 
sent to the hospital. At the last mo
ment he was sent to the hospital, but 
he died.

SHRI K. BRAHMANANDA REDDY: 
Not only ther.? should be more ac
commodation  and there  should be 
better treatment but there is humane 
treatment ?lso I do not like that that 
should be carried ?way by any story 
or atrocities or hitrh-handednesj. m jail. 
I may tell for your consideration that 
all necessary care,  that  is possible, 
is being taken to see. .

SHRI DINPN BHATTACHARYYA: 
By you or the State Government s’

SHRI  K.  BRAHMANANDA 
REDDY. By us as weil as toe State 
Governments.

SHRI DINE NT BHATTACHARYYA: 

When the maHer was presented to you 
you said that it was a State matter 
and here you say that you are taking 
care of the prisoners.

SHRI K. BRAHMANANDA REDDY: 
Though we say that it is a State mat. 
ter, because under the Constitution it 
is a Slate matter, we also take note 
of what you say and we consult the* 
State Government and also try to know 
what is being done there.

SHRI THA KTR U*1 TIN AN: Whether 
any instruction has been issued to the 
State Governments to treat them well. 
(Interruptions)

SHRI K. BRAHMANANDA REDDY: 
No instructions are necessary and es
pecially the prisoner* of the politicaf’
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type tm» treated with great oourifMjr* 

■that goes without saying*  I do not 
want *hafc *nyea» of you she«3d  go 
aw«y with any impression that any 
political prisoners ex any detenue..,

SHRI DINEN BHATTACHARYYA: 
The unfortunate  thing is  that the 
'Sttfte Government 1*« net recognised 
taofkn»dy as a political prisoner. 

(Interruptions)

SHRI X. BRAHM/NAKDA REDDY: 
1 would only ad̂se my friend there 
or my friend here, if they have got 
anything speeific to **> kindly  tell 
me.  I am at your service. Now, you 
also know that the Heme Ministry has 
been trying to impress  upon the 
State Governments to establish Grie
vance Committees so that people will 
'have an opportunity ic make compl
aints, not only People that aae high 
in the society like MLAs, MPs, etc. 
but even others They are given op
portunity to make complaints an̂ to 
the extent posatbie we try to correct 
them if any thing bad is coming into 
the Administration.

SHRI THA KTHUTTINAN:  Even
after 40 days Ihe wives and relatives 
were not allowed to see ex-MLAs in 
Tamil Nadu. (Interruptions)

SHRI K. BRAHMANANDA REDDY: 
Instead of trying to raise it here four 
or five times for publicity’s sake, you 
could have come to itk and I would 
have certainly looked into it I do not 
want to contribute to what you are 
saying.  (Interruption*) In the end, I 
wish to repeat again and submit that 
on behalf of my colleagues and on be
half of all the functionaries in  the 
Ministry, 1 thank you all for the vary 
hearty support that you have given to 
these Demands. It shall be our effort, 
1 promise, to come to you with a bet
ter performance in 3976-77.

sax SjMMOXRAQ SAVANT 
(Kolaim):  What sbout border dis-
rputa?

Wf9  1 f 9.Gh x#

The Mahara&tra  border iaiue  &
under very netive consideration  md 
we are in touch with the Chief MltU** 
ters’ concerned. I  hope( a solution 
could be found with your assistance, 
with  the  cooperation of state Gov- 
ments and with the cooperation of the 
people of those areas, as early as pos
sible. (Interruptions).

MR.  DEPTJTY-SPEAKER: Let us 

conduct fhings in  a dignified way,  A
meaningful way. We have taken  a
long tiffie. Even so, when hon. Mem
bers are willing to eager to elicit some 
more information, 1 would allow not 

all, but a limited number to put a 
question each and the Minister may 
kindly note and reply There  should 
not be intervention  simultaneously 
by too many Members. let us do it 
in a meaningful manner.

SHRI H. M. PATEL:  I referred to
the question of De hi Advocates and 
the manner  in  which their cabins 
were demolished and bull-dozed Since 
then, 20 odd advocate? have been ar
rested under MfSA end some 30 others 
have been arrested under DIR and 
other provisions. I would like to know 
as to what the facts are’

SHRI B. V NAIK:  Mr  Deputy
Speaker, Sir, 1 have brought  to the 
notice of the Ministry of Home Affairs 
at tbe appropriate level, the  case 
of a person who was  held—whose 
name need not be reproduced here
under MISA The Central Government 
had ordered his release on the 8th of 
March; but upto the 28lh of March he 
had net been released.

(Interruptions)

MR.  DEPUTY SPEAKER:  How

can he answer all this?

SHRIMATI ROZA  DESHPANDE 

(Bombay Central):  Yesterday I had
asked a question m Io why an orga* 
nizatfem like the Shiv -Sea*, indulg
ing in aU kind* -of an&JiaUonal acti
vities.
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MB. DJ6PUTY SPEAKER: We
know what Sfciv Seim Is. Wha* *> 
you w«at to do with Shiv Sena?

SHRIMATt ROZA  DESHPANDE: 

Why bag It not been banned, when it 
was supporting the J. P movement?

MR, DEPUTY  SPEAKER:  That
Is enough.

SHRI P. M. MEHTA (Bhavnagar); 
I heard the Home Minister very atten
tively.  The question it about  the 
area restriction. There is a peculiar 
situation in Snur-ashtra, especially  in 
my district. A tribe by name Bhil 
is not  recognized in my  district, 
whereas it is recognized in the other 
districts.

MR.  DEPUTY  SPEAKER-  He 
has replied tn that question; he  has 
already dea’t with that in his speech.

SHRI P. M. MLHTA:  Therefore,
when this bill is introduced, proper 
notice should be taken of such things
a’so.

SHRI BHOGENDRA JHA: I would 
not like to raise a new point. I had 
stated these things yesterday; but it 
has been miseU.  I am not repeat
ing.  With regard to the Muslim mi
nority, I had stated___ ,

MR.  DEPUTY  SPEAKER;  No 
statement; the Question.

SHRI  BHOGENDRA JHA:  The
question is whatiwr it is a fact  that 
more than two-third1? of the compul
sorily retired  emploj ees in Andhra 
Pradesh itself erv Muslims; and whe
ther th* Bourfceia office of the Marcus 
Safia, the high cotart for the personal 
l«r «f the Muslims has been sealed 
and the office-bearer* arrested.  And 
secondly in regard to the lawyers___

MR.  DKPVTY  SPEAKER:  He
has put that question. You are mak
ing a speech,

SHRI BHOGENDRA JHA:  Is it a
tact that the Delhi Bar Association 
has passed a resolution that it should 
negotiate?  Is the Government going 
to negotiate with them, or not?

SHRI N. K. SANGH1 (Jalore):  I
would like to draw the atention  of 
the Home Minister.  (Interruptions)

MR.  DEPUTY  SPEAKER: Or
der please; I am net able to hear Mr. 
Sanghi.

SHRI N. K. SANGHI:  A part of
the cellular jail in Port Blair is to
day being used as an ordinary jail. 
Since it has housed sa many of  our 
freedom fighters, we have a high feel
ing for this particular jail. May I ask 
the Home Minister whether he will 
remove the jail from the cellular jail 
and keep it only as a national monu
ment?

MR. DEPUTY  SPEAKER:  That 
is enough.

SHRI DINEN BHATTACHARYYA: 
My question is very  simple.  The 
Minister himself had said  that the 
conditions in th? jails are the respon
sibility of the State Governments, but 
that if any representation is made by 
the Centre *md the Home Minister, 
he will look into it.  But already a 
presentation has been made regarding 
the treatment of the MISA prisoners 
in West Bengal and other States. No 
step has yet been taken. Has the Gov
ernment got an> scheme for making 
uniform rules tor the treatment to be 
meted out to prisoners all over  the 
country?

SHRI C. SL CHANDRAPPAN (Tel- 
licherry):  Have the  Government
taken any stops  against the Vijaya 
Bank authorities who were protecting 
the RSS elements by keeping them a* 
their staff when they were arrested* 
and  detained? What action has the- 
Government taken against them?
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SHRI K. BRAHMANANDA REDDY: 
If Shri Bhattacharyya had made any 
representation, it is obvious that it is 
being looked into. But jails, as  I 
submffted, is a State  subject.  So, 
there can be no question of uniformi
ty.

MR.  DEPUTY-SFEAKER:  You

.are looking into thft?

SHRI K. BRAHMANANDA REDDY: 
Which one? The rcptesentation  that 
has been made? Regarding uniformity, 
I am not looking into it. It is a State 
subject.  Therefore, the State Gov
ernments will have to look into  it. 
What I submitted  was  that  the 
representation  alleged to haye been 
jtnade by Shri Dinen Bhattacharyya 
regarding some prisoners is  being 
looked into.

With'regard to the point raised by 
'Shri B. V. Naik, the releases are made 
by the authorities tbo* are responsi
ble for the detention. The releases are 
not made by the Cpntral Government, 
except m cases where they are detain
ed by them. I do not know if in th:s 
particular case any advice lias  been 
given. That is a different matter alto
gether.  But the point is that the re
lease has got to be made by the de
taining authority.

Regarding Shiv Sena, all of you are 
,aware of the propensities of that orga
nisation. But I can say that just now 
there is no proposa before the Govern, 
meat to ban Shiv Fens

Regarding the Muslim minority, my 
hon.  friend, Shri  Sambhali, made a 
forceful speech yesterday. So far as 
this Ministry is concerned, as a result 
of the drive launched in 1073 the re
cruitment position to BSF and CRPF 
is like this. During the period 1973-75 
the percentage of Muslims recruited to 
BSF was 32.1 and the number 395. So 
Far as CHPF is  concerned, out of a 
"total recruitment of 498, the number of 
Wtislim* was 120, which comes to 24 
per cent

MR.  DEFUTY-SPEAKER:  I think 
Shri Jha wanted  information about 
certain compulsory retirement

SHRI BHOGENDRA JHA* I #as re
ferring to the Imarate Sarai, a court 
which was dealing with Muslim perso
nal law in Bihar and Orissa.

SHRI K. BRAHMANANDA REDDY: 
It becomes difficult for me to answer 
individual cases.

MR.  DEPUTY-SPEAKER: You can 
write to him.

SHRI K. BRAHMANANDA REDDY: 
I can tell you that the State Govern
ments have been advised to set up re
view committees to look into the cases 
of premature retirement, on account of 
inefficiency, corruption etc.

Regarding the other_ point raised by 
Shri Jha, if a  question is  suddenly 
raised in the House, it is difficult to 
answer it.

SHRI  BHOGENDRA  JHA; I nave 
mentioned it in my speech vesterday.

SHRI K. BRAHMANANDA REDDY 
So lar as Vijaya Bank is concerned, £0 
far as I recollect, one man has tx*cn 
either suspended or dismissed.

Regarding  Port  Blair, I had been 
there. 1 have visited the two wmgf, cf 
the Port Blair  jail. There weie no 
prisoners. It was declared a monu
ment. In any case, I shall look into 
the suggestion which he has made.

MR. DEPUTY - SPEA KUR: Delhi ad

vocates.

SHRI K. BRAHMANANDA REDDY: 
Shri H. M. Patel and some other Mem
bers referred to the demolition of th* 
lawyers’ cabins in Che vicinity of the 

Tis Hazari Courts.

This area had  virtually become a 
slum on  account of -haphazard un
authorised construction, encroachments 
etc. Repeated  efforts were made to 
persuade the lawyers to move to lltcr'
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nate cite* where they could have put 
up suitable structures. On 6th March, 
1970, the Deputy Commissioner called 
the President and Secretary of the Bar 
Association for a discussion and there 
was an agreement that the alternate 
sites on platforms parallel to Hamilton 
Road would be available for construct
ing lawyers' chambers. The Bar Asso
ciation was requested to speed up the 
shifting and start construction, apart 
from assuring that this would be done, 
there was hardly any positive response. 4 
Finally they assured that bricks and 
construction material would be brought 
to the site positively by 22nd March,
1976, but nothing happened. ‘Ultimate
ly the  authorities had to remove the 
unauthorised  structures.  In  most 
cases the lawyers themselves arranged 
to have the articles removed from these 
structures and nearly SO per cent of 
the structures were demolished bv the 
lawyers  themselves  with a view to 
taking out building materials.

The lawyers decided to boycott the 
courts from  29-3-1976 as a  orotest 
against the  action taken on the pre
vious day. They gathered »n front of 
the court  building and  entered the 
Deputy Commissioner’s office in a body 
and indulged m destruction of Govern
ment property. They thereafter went 
to the ADM (Headquarter’s) room and 
destroyed Government property in the 
ADM’s chamber  including furniture, 
office records and  files. As a conse
quence of this  unlawful action, two 
cases have been  registered  against

them. Fortythree lawyers were arrest
ed on 29-3-1976.

It is understood that the represen
tatives of the Bar Association met the 
Lt.  Governor  yesterday and have 
agreed to request the lawyers to shift 
to new temporary sites to be allotted 
by the Administration. The cases el 
the arrested  lawyers are also being 
reviewed.

MR DEPUTY-SPEAKER. There are 
a number of cut motions moved by ha.1. 
Members  Unless any particular Mem
ber wants a particular cut motion to 
be put separately, 1 will put them all 
together to the House

I put the cut motions to the House.

All the cut motions were put and 
Negatived

MR. DEPUTY-SPEAKER The ques
tion is*

‘That the respective sums not ex
ceeding the amounts on Revenue Ac
count and Capital Account shown in 
the fourth columr of the Order Paper 
be granted to the President to com
plete the sums necessary to defray 
the charges that will come in course 
of payment during the year ending 
the 31st day of Mar̂h, 1977, m res
pect of the heads of  demands en
tered in the second column thereof 
against Demands Nos. 49 to 59 re
lating to the Ministry of Home Af
fairs ”

The motion was adopted

[The Demands for Grants, 1976-77, in respect of the Ministry of Home 
Affairs, which were voted by Lok~Sabha, are shown below.—Ed.]

No. of 
Demand Name of D̂njsad

Amount of Demand for Amount cf DnrnajK? for 
Grant on account voted by Grant vctt<* «y th< Hruse 
the House on 23-3*1976

t 2 3 4

RtvenU;
Rs.

Cipital -  Revenue  Capital 
Rs.  Rs.  Rs.

»■ MioistryofH Jm' AfTi-'r* 

Cabinet . . . .

36,10,000 

ax,07,000

1.80.53.000

1.05.35.000
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x a t 4

9>.ENpartment of$ecseo*Kl«ad Admi
nistrative Refoxms  , *>*3»35*coo »5»cce 6,i«,73*<;co

Police . . . . . 31,46,80,000 50,00,cco *3%I4*3*c« a,5c,<e,ccc

S3. Census.................................. 61,44,000 * • 3̂)7,18̂x0 • «

54. Other Expend iture of the Ministry 
of Home Aftirs  . 75.29.cco6,2Î7yCCO l,*3,*>6yf3̂CO31,09,36*00

55. Delhi.................................. 18,70,87,0008,33P5,oco 93>54<37>CCO 4X̂5*24̂00

56, Chandigarh . . . . 2,68,91,000 i,oi,89,cco*3*4,54>cco 5/9̂ 8̂00

57. Andaman and Niccbar Wards 3,<3.02,CCO 1,61,72,c c 017-̂5̂ i.ci j4,(tc

58. Dadra and Nagar Havcli 31,44,cco 22, 6l,CCO »»57̂a,cco i,i3̂ 4,«o

59. La&hac'wfeep 53,13,coo 18,05,0 co 2,65,68/: CO 9cj5tcc

Ministry of Shipping and Transport

MR.  DEPUTY-SPEAKLR We take 
up discussion and voting on the De
mands lor Grants relating to the Minis
try of  Shipping and  Transport, for 
which four hours have been allotted

Members present in the House who 
desire to move their cut motions may 
lend slips to the  Table  within 15 
minutes indicating the serial numbers 
of the cut motions that they would like 
to move.

Motion moved:

“That the respective suits not ex 
ceeding the  amounts on  Revenue 
Account and Capital Account shown 
m the fourth Column of the Order 
Paper be granted to the President to 
complete the sums necessary to de
fray the charges that wiU come in 
course of payment during the yeir 
ending the 31st day of March, 1977, 
in respect of the heads of demands 
entered in the second column there
of against Demands Nos 79 to 82 re
lating to the Mimstery ol Shipping 
and Transport”

Demands for Grants, 1976-17 in resp ect of the Ministry of Shipping and
Transport.

No. of  Name of Demand  Amount of Pemsndfcr  Acarunt t'f Dfmfir.t’ frr
Demand Grant on towm* vote* by Grant wbm'tiw? to the

the Home On 23-3-197*  vote of the Hcaae

Revenue
Rs.

Capital
Rs.

Revenue  Capital
Rs. Rs.

79. Mmistry of Shipping and Transport 40,99,000 .. 2,04,93̂00

80. Roads...................................13,44,42,000 13,80,14,000 67»aa»w£co 69,00,68,cco

tt. Parts, L'ght hornet and Shipping  .  4,i5,i3,ceo 54,51̂ 7̂x0 so,jS#r£to t7X#o&fcc

fs. Road and Island Water Transport  17,91,000 Jjôcxoo ic,J4,*2,cco


